CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

0.R,Ne, 1400 of 1995

Wednescay this the 30thday of Ogtober,1996.

CORAM

HON'BLE MR.JUSTICE CHETTUR SANKARAN NAIR, CHAIRMAN

HOON'BLE MR. R.K. AHOOJA, ADMINISTRATIVE MEMBER

Sri D.P.Srivastava,

S/e Shri Asharfi Lal Shrivastava

working as Director, G.P. in TCHC

Ssanchar Bhawan, Dep tt. of Teleeemmunication,

New Delhi. essee Applicm't
(By Advocate Mr. J.K.Bali)
Vs,

4, Unien of India threugh its
Sacrctarg Ministry of Tels semmunidatiens,
Sanchar Bhauan, New Delhi. .e.. Respondent

(By Advocete Mr, M.M, Sudan)

The application having been haard en 30.10,.1996,
the Tribunal en the same day delivered the follouings
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CHETTUR SANKARAN NAIR’J), CHAIRMAN

Applicant seeks a directign to quash A-l
charge againat him., Alternatively he praye that

the enquiry may be postponed till the censlusien
of a criminal trial against hiq)ba.ed on the

same fasts.,. The former prayer cannot be granted

in the light of the decisien in State of Rajasthgh Vs.

B.K.Meena & Ors. JT 1996(€) SC 684 anc even en the

merits of the matter, UWe consider the second prayer

contdeeee



2=

alse untensble. Thers is nho reason why the
departnental enquiry should jnvariably await the
conclusion of the criminal trial. Hewever, e
direet that snquiry preceedings will stand ad journed

by six months from tedaye
2e Jith the aforesaid directien, we dispose
of the applicatien. No cests.

Dated the 30ty October, 1996.
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R.K. JA CHETTUR SANKARAK NAIR(3)
AOMEIRISTRATIVE MEMBER CHA IRMAN
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